
Crml. No.  107/2021. 

FIR No. 15334/2020. 

PS Narela. 

State VS Suleman. 

 

01.06.2021 

  Pursuant to the directions contained in Office Order no. 2/R/RG/DHC/2021 dated 

19.04.2021 of the Hon’ble  High Court of Delhi, only urgent matters are taken up for hearing 

via videoconferencing and remaining matters are adjourned enbloc. 

 

  This is an application seeking bail u/s 437 CrPC moved on behalf of the accused. 

 

 

Present: Ld. APP for the State.    

   Ms. Hema Goel, Ld. LAC for applicant/ accused. 

    

   As per report, the matter pertains to PS NIA.   

   Therefore, this court does not have the territorial jurisdiction to decide the present 

application. 

   Accordingly, application stands dismissed. 

   Copy of this order be given dasti to Ld. LAC via any of the electronic modes. 

  Copy of the order be also uploaded on District Courts website. 

 

         

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

                01.06.2021 



Crml. No.  108/2021. 

FIR No. 33/2021. 

PS Bh Dairy. 

U/s 356/379/34 IPC. 

State VS Sandeep S/o Sunil Kumar. 

 

01.06.2021 

  Pursuant to the directions contained in Office Order no. 2/R/RG/DHC/2021 dated 

19.04.2021 of the Hon’ble  High Court of Delhi, only urgent matters are taken up for hearing 

via videoconferencing and remaining matters are adjourned enbloc. 

 

  This is an application seeking bail u/s 437 CrPC moved on behalf of the accused. 

 

 

Present: Ld. APP for the State.    

   Ms. Hema Goel, Ld. LAC for applicant/ accused. 

    

  Bail has already been granted to the accused vide order dated 09.03.2021.  

Accordingly, the present application has become infructuous and is dismissed.   

   Copy of this order be given dasti to Ld. LAC via any of the electronic modes. 

  Copy of the order be also uploaded on District Courts website. 

 

         

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

                01.06.2021 



Crml. No.  109/2021. 

FIR No. 447/2020. 

PS Narela. 

U/s 379/411 IPC. 

State VS Jasim Akhtar S/o Shamim Akhtar. 

 

01.06.2021 

  Pursuant to the directions contained in Office Order no. 2/R/RG/DHC/2021 dated 

19.04.2021 of the Hon’ble  High Court of Delhi, only urgent matters are taken up for hearing 

via videoconferencing and remaining matters are adjourned enbloc. 

 

  This is an application seeking bail u/s 437 CrPC moved on behalf of the accused. 

 

 

Present: Ld. APP for the State.    

   Ms. Hema Goel, Ld. LAC for applicant/ accused. 

    

   Bail has already been granted to the accused vide order dated 15.01.2021.  

Accordingly, the present application has become infructuous and is dismissed.   

   Copy of this order be given dasti to Ld. LAC via any of the electronic modes. 

  Copy of the order be also uploaded on District Courts website. 

 

 

         

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

                01.06.2021 



Crml. No.  110/2021. 

FIR No. 158/2021. 

PS Bh. Dairy. 

U/s 308 IPC. 

State VS Mahesh @ Rinku S/o Ram Kishan. 

 

01.06.2021 

  Pursuant to the directions contained in Office Order no. 2/R/RG/DHC/2021 dated 

19.04.2021 of the Hon’ble  High Court of Delhi, only urgent matters are taken up for hearing 

via videoconferencing and remaining matters are adjourned enbloc. 

 
  This is an application for grant of interim bail for a period of 90 days in pursuance to the 

criteria laid down in the HPC minutes dated 04.05.2021 of the Hon'ble Delhi High Court.     
 

 

Present: Ld. APP for the State.    

   Ms. Hema Goel, Ld. LAC for applicant/ accused. 

    

    Reply filed. 

    It is stated on behalf of the accused that he is running in JC since 07.04.2021 for 

offence u/s 308 IPC and as such, is squarely covered under aforestated HPC minutes. 

   Heard.  Reply perused. 

   Accused is shown to have involvement in three criminal cases, including the present 

one and there is nothing to show on record that either of such cases have been disposed off.  As such, 

he is not covered in the above-said criteria. 

  Accordingly, application in hand is dismissed.  

  Copy of this order be given dasti to the applicant's counsel via any of the electronic 

modes. 

   Copy of the order be also uploaded on District Courts website. 

   

         

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

                01.06.2021 



Crml. No.  111/2021. 

FIR No. 7468/2021. 

PS Narela. 

U/s 379/411/34 IPC. 

State VS Manoj S/o Ram Snehi. 

01.06.2021 

  Pursuant to the directions contained in Office Order no. 2/R/RG/DHC/2021 dated 

19.04.2021 of the Hon’ble  High Court of Delhi, only urgent matters are taken up for hearing 

via videoconferencing and remaining matters are adjourned enbloc. 

 
  This is an application for grant of interim bail for a period of 90 days in pursuance to the 

criteria laid down in the HPC minutes dated 04.05.2021 of the Hon'ble Delhi High Court.     
Present: Ld. APP for the State.    

   Ms. Hema Goel, Ld. LAC for applicant/ accused. 

  Accused is stated to be in JC since 11.03.2021. Copy of custody warrants has been 

attached with the application. 

   Heard and Perused. 

  Ld. APP has although opposed the bail application, he has conceded that the 

application of the accused is covered under the HPC guidelines. 

  Therefore, in view of the directions laid down in the HPC minutes of the Hon’ble 

Delhi High Court dated 04.05.2021, applicant/ accused Manoj S/o Ram Snehi is hereby 

admitted to interim bail for a period of 90 days from the date of his release on furnishing of 

personal bond in sum of Rs.15,000/- to the satisfaction of Jail Suptt. concerned on the following 

conditions: 

  1. That accused shall not indulge into similar offence or any other offence in the event 

of release on interim bail; 

  2. That accused shall not tamper with the evidence in any manner; 

  3. That in case of change of residential address, accused shall intimate the court about 

the same; and 

  4. That accused shall surrender before the authorities concerned after the expiry of 90 

days from the date of release. 

  Application stands disposed off. 

   Copy of the order be sent to Jail Superintendent as well as to the DLSA (North) Office.

  Copy of the order be also sent to ld. LAC for accused via any of the electronic modes. 

  Copy of the order be uploaded on the Delhi District Courts website. 

 

         

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

                01.06.2021 



Crml. No.  112/2021. 

FIR No. 109/2021. 

PS Narela. 

U/s 356/379/411/34 IPC. 

State VS Jasbir Singh S/o Ragbir Singh. 

 

01.06.2021 

  Pursuant to the directions contained in Office Order no. 2/R/RG/DHC/2021 dated 

19.04.2021 of the Hon’ble  High Court of Delhi, only urgent matters are taken up for hearing 

via videoconferencing and remaining matters are adjourned enbloc. 

 
  This is an application for grant of interim bail for a period of 90 days in pursuance to the 

criteria laid down in the HPC minutes dated 04.05.2021 of the Hon'ble Delhi High Court.     
 

 

Present: Ld. APP for the State.    

   Ms. Hema Goel, Ld. LAC for applicant/ accused. 

    

  Bail has already been granted to the accused vide order dated 29.04.2021.  

Accordingly, the present application has become infructuous and is dismissed.   

   Copy of this order be given dasti to Ld. LAC via any of the electronic modes. 

  Copy of the order be also uploaded on District Courts website. 

 

         

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

                01.06.2021 



Crml. No.  114/2021. 

FIR No. 3182/2021. 

PS Bh. Dairy. 

U/s 379/411 IPC. 

State VS Akash @ Nepali S/o Laxman Singh. 

 

01.06.2021 

  Pursuant to the directions contained in Office Order no. 2/R/RG/DHC/2021 dated 

19.04.2021 of the Hon’ble  High Court of Delhi, only urgent matters are taken up for hearing 

via videoconferencing and remaining matters are adjourned enbloc. 

 

  This is an application seeking bail u/s 437 CrPC moved on behalf of the accused. 

 

 

Present: Ld. APP for the State.    

   Ms. Hema Goel, Ld. LAC for applicant/ accused. 

    

  Bail has already been granted to the accused vide order dated 23.05.2021.  

Accordingly, the present application has become infructuous and is dismissed.   

   Copy of this order be given dasti to Ld. LAC via any of the electronic modes. 

  Copy of the order be also uploaded on District Courts website. 

 

         

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

                01.06.2021 



Crml. No.  115/2021 

FIR No. 188/2021. 

PS NIA. 

State VS Nishant.  

 

01.06.2021 

  Pursuant to the directions contained in Office Order no. 2/R/RG/DHC/2021 dated 

19.04.2021 of the Hon’ble  High Court of Delhi, only urgent matters are taken up for hearing 

via videoconferencing and remaining matters are adjourned enbloc. 

 

  This is an application seeking bail u/s 437 CrPC moved on behalf of the accused. 

 

 

Present: Ld. APP for the State.    

   Ms. Hema Goel, Ld. LAC for applicant/ accused. 

 

   The present matter pertains to PS NIA.    

   Therefore, this court does not have the territorial jurisdiction to decide the present 

application. 

   Accordingly, application stands dismissed. 

   Copy of this order be given dasti to Ld. Counsel via any of the electronic modes. 

  Copy of the order be also uploaded on District Courts website. 

 

         

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

                01.06.2021 



 

E FIR No. 6429/2021. 

PS Bh. Dairy. 

U/s 379 IPC. 

State VS DL 13SJ 0959. 

 

01.06.2021 

  Pursuant to the directions contained in Office Order no. 2/R/RG/DHC/2021 dated 

19.04.2021 of the Hon’ble  High Court of Delhi, only urgent matters are taken up for hearing 

via videoconferencing and remaining matters are adjourned enbloc. 

 

  This is an application seeking release of vehicle on superdari moved by applicant 

Ashpak Mohd. 

 

 

Present: Ld. APP for the State.    

   

   Reply received. 

   The present FIR does not pertain to PS Bhalswa Dairy and rather pertains to PS Bharat 

Nagar. 

   Therefore, this court does not have the territorial jurisdiction to decide the present 

application. 

   Accordingly, application stands dismissed. 

   Copy of this order be given dasti to Ld. Counsel via any of the electronic modes. 

  Copy of the order be also uploaded on District Courts website. 

 

         

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

                01.06.2021 



 

FIR No. 362/2020. 

PS Bh. Dairy. 

U/s 33 Delhi Excise Act. 

State VS Parveen Kumar S/o Lachman. 

 

01.06.2021 

  Pursuant to the directions contained in Office Order no. 2/R/RG/DHC/2021 dated 

19.04.2021 of the Hon’ble  High Court of Delhi, only urgent matters are taken up for hearing 

via videoconferencing and remaining matters are adjourned enbloc. 

 

  This is an application seeking cancellation of proceedings u/s 82 CrPC initiated 

against the accused. 

 

Present: Ld. APP for the State.    

   

   As per reply of the IO, accused has already joined the investigation. 

   As such, the NBWs as well as proceedings u/s 82 CrPC issued against the accused 

stand cancelled. 

   Rob kar be issued. 

   Application stands disposed off. 

   Copy of this order be given dasti to Ld. Counsel via any of the electronic modes. 

  Copy of the order be also uploaded on District Courts website. 

 

         

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

                01.06.2021 

 



Crml. No.  106/2021. 

FIR No. 97/2019. 

PS Narela. 

U/s 302/307/34 IPC and 27/54/59 Arms Act. 

State VS Sachin.  

 

01.06.2021 

  Pursuant to the directions contained in Office Order no. 2/R/RG/DHC/2021 dated 

19.04.2021 of the Hon’ble  High Court of Delhi, only urgent matters are taken up for hearing 

via videoconferencing and remaining matters are adjourned enbloc. 

 

  This is an application seeking withdrawal of surety document. 

 

 

Present: Ld. APP for the State.    

    

   File already stands committed to the Ld. Sessions Court. 

   Therefore, the application is not maintainable before the present Court. 

   Accordingly, application stands dismissed. 

   Copy of the order be also uploaded on District Courts website. 

 

         

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

                01.06.2021 



Crml. No.  116/2021. 

FIR No. 273/2018. 

PS Narela. 

U/s 25/54/59Arms Act. 

State VS Ankit Kumar S/o Vibhash Kumar. 

01.06.2021 

  Pursuant to the directions contained in Office Order no. 2/R/RG/DHC/2021 dated 

19.04.2021 of the Hon’ble  High Court of Delhi, only urgent matters are taken up for hearing 

via videoconferencing and remaining matters are adjourned enbloc. 

 
  This is an application for grant of interim bail for a period of 90 days in pursuance to the 

criteria laid down in the HPC minutes dated 04.05.2021 of the Hon'ble Delhi High Court.     
Present: Ld. APP for the State.    

   Ms. Hema Goel, Ld. LAC for applicant/ accused. 

  Accused is stated to be in JC since 28.05.2018. Copy of custody warrants has been 

attached with the application. 

   Heard and Perused. 

  Ld. APP has although opposed the bail application, he has conceded that the 

application of the accused is covered under the HPC guidelines. 

  Therefore, in view of the directions laid down in the HPC minutes of the Hon’ble 

Delhi High Court dated 04.05.2021, applicant/ accused Ankit Kumar S/o Vibhash Kumar is 

hereby admitted to interim bail for a period of 90 days from the date of his release on furnishing 

of personal bond in sum of Rs.15,000/- to the satisfaction of Jail Suptt. concerned on the following 

conditions: 

  1. That accused shall not indulge into similar offence or any other offence in the event 

of release on interim bail; 

  2. That accused shall not tamper with the evidence in any manner; 

  3. That in case of change of residential address, accused shall intimate the court about 

the same; and 

  4. That accused shall surrender before the authorities concerned after the expiry of 90 

days from the date of release. 

  Application stands disposed off. 

   Copy of the order be sent to Jail Superintendent as well as to the DLSA (North) Office.

  Copy of the order be also sent to ld. LAC for accused via any of the electronic modes. 

  Copy of the order be uploaded on the Delhi District Courts website. 

 

         

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

                01.06.2021 



 

FIR No. 74/2021. 

PS Bh. Dairy. 

U/s 411 IPC. 

 

01.06.2021 

  Pursuant to the directions contained in Office Order no. 2/R/RG/DHC/2021 dated 

19.04.2021 of the Hon’ble  High Court of Delhi, only urgent matters are taken up for hearing 

via videoconferencing and remaining matters are adjourned enbloc. 

 

  Fresh chargesheet received.  It be checked and registered. 

 

 

Present: Ld. APP for the State.    

   Accused is stated to be in JC but not produced due to restricted movement on account 

of COVID-19. 

 

   Put up for consideration on 16.06.2021. 

      

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

                01.06.2021 



 

FIR No. 354/2020. 

PS Bh. Dairy. 

U/s 33/58 Delhi Excise Act. 

State VS Julfam @ Sanjay Mullah S/o Mohd Kalim. 

 

01.06.2021 

  Pursuant to the directions contained in Office Order no. 2/R/RG/DHC/2021 dated 

19.04.2021 of the Hon’ble  High Court of Delhi, only urgent matters are taken up for hearing 

via videoconferencing and remaining matters are adjourned enbloc. 

 

  This is an application moved by the IO seeking issuance of proceedings u/s 83 

CrPC against the accused. 

 

 

Present: Ld. APP for the State.    

 

  Heard.  Perused. 

  IO is directed to first furnish the list of properties of the accused on record. 

  Relist on 09.06.2021.      

 

 

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

                01.06.2021 

 


		2021-06-01T13:42:26+0530
	DIVYA MALHOTRA


		2021-06-01T13:42:40+0530
	DIVYA MALHOTRA


		2021-06-01T13:42:50+0530
	DIVYA MALHOTRA


		2021-06-01T13:43:01+0530
	DIVYA MALHOTRA


		2021-06-01T13:43:10+0530
	DIVYA MALHOTRA


		2021-06-01T13:43:26+0530
	DIVYA MALHOTRA


		2021-06-01T13:43:36+0530
	DIVYA MALHOTRA


		2021-06-01T13:43:47+0530
	DIVYA MALHOTRA


		2021-06-01T13:44:03+0530
	DIVYA MALHOTRA


		2021-06-01T13:44:13+0530
	DIVYA MALHOTRA


		2021-06-01T13:44:34+0530
	DIVYA MALHOTRA


		2021-06-01T13:44:48+0530
	DIVYA MALHOTRA


		2021-06-01T13:44:58+0530
	DIVYA MALHOTRA


		2021-06-01T13:45:12+0530
	DIVYA MALHOTRA




